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BEFORE THE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH NEW
DELHI

Original Application No. 452/2023

Surender Kumar Applicant
versus
State of Haryana

Respondent

CORAM: - HON’BLE MR. JUSTICE ARUN KUMAR
TYAGI, JUDICIAL MEMBER HON’BLE DR.
AFROZ AHMAD, EXPERT MEMBER.

Date: -
Place: - District Mahendragarh
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Action Taken Report in compliance of Hon’ble NGT directions in order dated
31.10.2023 in OA No. 452/2023 titled as Surender Kumar versus State of Haryana: -

“ ...In view of the observations and recommendations made by the Joint
Committee in the present case, we are of the considered view that no further action is
required to be taken by this Tribunal on this original application which is disposed of
accordingly with the directions that compensatory plantation be carried out as
recommended by the Joint Committee by the Forest Department, Mahendragarh and the
Executive Engineer, MICADA Division, Mahendragarh within six months......."

In compliance of the order dated 31.10.2023, HSPCRB has issued letters to Divisional
Forest Officer (DFQ), Mahendragarh and The Executive Engineer, Micro lrrigation &
Command Area, Development Authority (MICADA), District Mahendragarh to Comply with
the direction for compensatory plantation as per NGT order dated 31.10.2023 vide letter
No. 1786-87 dated 28.11.2023, letter No. 2171-2172 dated 30.01.2024, letter No. 2526-27
dated 21.03.2024 and letter No. 08 dated 03.04.2024 (Annexure-1) for the compliance on
the recommendations of joint committee on the points mentioned below: -

1. Regarding remedial action in this matter it is decided that 50 planation will be done
by Forest Department, Mahendragarh in consultation with village Panchayat Khotal

Khurd on the nearby Panchayat land available.

2. The Executive Engineer, MICADA Division, Mahendragarh will also make additional
plantation 50 trees on periphery/around the constructed pond (Johar) in consultation

with Forest Department, Mahendragarh.

Accordingly, the above concerned departments has submitted the following

action taken report: -

The Executive Engineer, Micro Irrigation & Command Area, Development Authority
(MICADA), District Mahendragarh has submitted the compliance report vide letter
No. 198-200/1-W dated 26.03.2024 (Annexure-2) which is re-produced as under: -

“In this regard, it is intimated that more than 50 trees have been planted on the
periphery/around the constructed pond (Johar). Since, in the contract of the project

the contractor has to run the project for 4 years, so we have given him fto

ity to take care of these trees so that they can grow up properly. So, as

responsibi
far as MICADA department is concemed, we have followed and comply with the
orders of Hon'ble NGT."

2. The Divisional Forest Officer, Mahendragarh has submitted the compliance report

vide letter No. 309 dated 25.04.2024 (Annexure-3) which is re-produced as under: -



26

“FeHfdd 9T & FFEGTY H HGH HGT a7 ST & 3a R w
Fralgl FXc §U aF I RIE FEAT 055 /600 RA1F 04.05.2023 PLPA 1900
F GRT 4 F dga ANt F Rare i Fr o & Fger afalsEr S No.
7M/2023-24 AT GAIGRUT I SRIareie # GRR fr aar & mielr NGT
& fenfadengar 50 9t Y o F vAET HA W FEr Qe v o
JHTH FAATS TT HTAT HaeTF FrareT oq 9T &

It is therefore, prayed that the above Action Taken Report submitted on behalf the
concerned department in compliance with the directions issued by this Hon'ble Tribunal

vide order dated 31.10.2023, may kindly be considered please.

Date: - 7/@\"5 2027
Place: - B\’W

N

Regional Officer
HSPCB, Mahendragarh Region
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Annexure-1
- Haryana State pojyuie:
Regional 0ffice, Ollution Control Boarq °
T Suncity Commerci Ahendragayy, atSco-n el \1, '
HSREB Tele: ﬁ(nznc-]dl Compley, Scclm'-;: ‘A-lllﬁ éil 180 \\‘.‘ Ll FE
_____--—-——---"‘""“"“"“"““-----—----.-..- 24424 1, E-Maj; 5 ﬁ‘-p(bm:nf - Ock Rewari \\‘bﬁ lp"“"-fﬂ"‘ For
- CBIMG/2023/ J‘?(S;J-— } _____________________________ 1@agmoil.com . cnvironment '
o, HSP R T
To Time B Dated w96 )11 | .9
- wdb 1 |30
1. The Divisional Forest Officer 1E-NGT Matter )} ) ’
Mahendragarh

2. The Executive Engineer,

Micro Irnigation & Comma
sub. Comply with the direction fgfj i\;ea, Development Authority (MICADA), District Mahendragarh
ber 452/2023 tit| Mpensatory plantation as per NGT ord i
number titled as Surender Kumar Versus State of H EHEHE SRR
aryana.

Ref- Hon'ble NGT order dated 31.10.2023 (copy enclosed)

In this connection, in above referred origi icati
| - ;
matter with the direction that:- ginal application. Hon'ble NGT has disposed of the above said

6. ....In view of the observati -
case, we are of the corasr’deredn:/?gﬁvnfh:f iore{z?;;:mend?noqs aiaciucy. tne-Joint Compllocihsipmsei
" ol application which is disposed _ er action is re_qurred to be taken by this Tribunal on this
i:mml ng PP pose of accordingly with the directions that compensatory plantation be carmed
out as recommended by the Joint Committee by the Forest Department, Mahendragarh and the Executive
Engineer, MICADA Division, Mahendragarh within six months. |
7 Action Taken Report be filed by the DFO, Mahendragarh and the Executive Engineer. MICADA
Division, Mahendragarh before the Registrar General, NGT by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/ OCR Support PDF and not in the form of Image PDF by 09.09.2022. If considered
necessary, the RG may place the matter before the Bench for any further direction.
Further, the recommendations of the Joint Committee made in the ATR filed on 19.10.2023 is

reproduced as below for ready reference: -

. Regarding remedial action in this matter it is decided that 50 planation will be done by Forest
Department, Mahendragarh in consultation with village Panchayat Khotal Khurd on the nearby
Panchayat land available. ‘ _

% The Executive Engineer, MICADA Division, Mahendragarh will also make gddituonal plantation 50
trees on periphery/around the constructed pond (Johar) in consultation with Forest Department,

Manendraarh the directions of Hon'ble NGT within 06 months

This is fo’your information and with a request to comply

Hon'ble NGT accordingly as per direction.

and file action taken report before the
‘ DA: As above L\
- Regional Officer
#Mahendragarh Region

Dated . 28.)-1 |2
Endst No. HSPCB/MG/ZOZ.?/..I:?X‘f = ,78?‘? - kind information, please. ) )02043
A copy of the above is forwarded to the following for kin -
17" Xiplfie Chiairman, HEPCS Par;\;h::fdragarh at Narnaul.
2 The Deputy Commissioner, V2 \!

Regioval Officer
ahendragarh Region
O,L#
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S l‘]i,];rya”“ State Polly tion C
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HSPEH Tele: @ u|27-r|_" ) '-ﬂln|'1h-x, Sector-6, A-Bl¢ " \
P ------""“"'"""'“‘""'"“"------.._____‘!_‘]_‘_%'1 l' ’:'Af""-’ L) !.".ﬂ(_'h,l_'f}”w@_).r“,:ﬁ::cl:::iw:l rl ‘ i\\/ IF "rl‘;l";rjrlr;r:{:(.
SPCB/MG/2023/. AV = 2V — ' |
f{? H Romindor.1 .,H 7
T0 4 Time Bound-NGT Mattor Ofd Dol %or]

1 The Divisional Forest Officer
Mahendragarh
2  The Executive Engineer

Micro Irmgation & Command Area D
it . G a. Development Author
) ¢ : ity (MICADA), Mahend
Sub. Compl;{wcth !10 dl.rectron for compensatory plantation as per NG; order:ia:taeg:;h1 10.2023 in OA
No. 452/2023 titled as Surender Kumar Versus State of Haryana o ;

Ref - Hon'ble NGT order dated 31.10.2023 & this office letter No. 1786-87 dated 28 11.2023

In this connection, in above referred origi icati
ginal application, Hon' \
atter with the direction that:- pp ., Hon'ble NGT has disposed of the above said
6 In view of the observati ; ‘
B Ry it L e dfva_rfons and recommendations made by the Joint Committee in the present
ca. ! e 0 red view that no further action is required to be taken by this Tribunal on this
orgqmal application which 1s disposed of accordingly with the directions that compensatory plantation be carried
Aut as recommended by the Joint Committee by the Forest Department, Mahendragarh and the Executive
cngmeer, MICADA Division, Mahendragarh within six months.
7 Action Taken Report be filed by the DFO, Mahendragarh and the Executive Engineer, MICADA
Nwision. Mahendragarh before the Registrar General NGT by e-mail at judicial-ngt@gov in preferably in the
o of searchable PDF/ OCR Support PDF and not in the form of Image PDF by 09 09 2022 If considered

the natter before the Bench for any further direction

necessary the RG may place
mmittee made in the ATR filed on 19102023 s

Further the recommendations of the Joint Co

reproduced as below for ready reference. -
atter it is decided that 50 planation will be done by Forest

1 Regarding remedial action in this m
Department, Mahendragarh in consultation with village Panchayat Khotal Khurd on the nearby

Panchayat land available.
ICADA Division, Mahendragarh will also make additional plantation 50

2 The Executive Engineer, M : S
trees on periphery/around the constructed pond (Johar) in consultation with Forest Department,

arh .
Mahencrag comply the directions of Hon'ble NGT within 06 months

This is for your information and with a request to ‘ : el .
and file action takin report before the Hon'ble NGT within stipulated time period in compliance of order dated

31.10.2023.
R W
RegioMal Officer

NIttty '
; aMahendragarh Region

Dated ...3a}1|202Y

Endst No. HSPCB/MG/‘?OZ:”'*’QH'G- A2 na for kind information. please
A copy of the above IS forwarded to thé following fof

; kula
: [ijo Ghalmi HSPGS, Pan;zhendragarh at Narnaul

2 The Deputy Commissioner

ula
3 The NGT Cell, HSPCB panchk -
Regiohal Officer
+Mahendragarh Region

o{‘
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o |
ele: @ 01274-244241,fs.nm”.secwr-(" A-Block Rewari ',

------------------------- * & hspebromg@amoail,com "\./d B

___________
..............

To Remfnder.g

- Tin
1. The Divisional Forest Officer 16 Bound-NGT Matter
Mahendragarh '
2. The Executive Engineer

Micro Irrigation & Comma
Sub.- Comply with the directi
Ref.- Hon'ble NGT order dated 31.

10.2023 & this office |
efter No. 1786-87 d Req g
dated 30.01.2024 and email dated 19.02.2024 ated 28.11.2023, No. 2171-75

In this connection, in above referred ori
matter with the direction that:-

6. ....In view i ;
e i o rheo:: Ofrf;; O?;.Sezwqtrons and mcommendqnor?s made by the Joint Committee in the present

s € o onsidered view that no further action is required to be taken by this Tribunal on this
original application which is disposed of accordingly with the directions that compensatory plantation be carried
out as recommended {)g the Joint Committee by the Forest Department, Mahendragarh and the Executive
Engineer, MICADA Division, Mahendragarh within six months.

o 7. Action Taken Report be filed by the DFO, Mahendragarh and the Executive Engineer, MICADA
Division, Mahendragarh before the Registrar General, NGT by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/ OCR Support PDF and not in the form of Image PDF by 09.09.2022. If considered
necessary, the RG may place the matter before the Bench for any further direction.

Further, the recommendations of the Joint Committee made in the ATR filed on 19.10.2023 is

reproduced as below for ready reference: -
1. Regarding remedial action in this matter it is decided that 50 planation will be done by Forest
Department, Mahendragarh in consultation with village Panchayat Khotal Khurd on the nearby
Panchayat land available. B |
2. The Executive Engineer, MICADA Division, Mahendragarh will also make additional plantation 50
ry/around the constructed pond (Johar) in consultation with Forest Department,

ginal application, Hon'ble NGT has disposed of the above said

trees on periphe
Mahendragarh

This is for your information and withare

and file action taken report before the Hon'ble

quest to comply the directions of Hon'ble NGT within 06 months
NGT within stipulated time period in compliance of order dated

31.10.2023. \L
N Regionfal Officer
*Mahendragar egion
- 9636 Dated .fg.,l .9 202(1

Endst No. HSPCB/MG/2024/...<>?.5§8

f the above is forwarded to the following for kind information, please.
A copy of the a

A7 The Chairman, HSPCB. F’anchkulad -
2 The Deputy Commissioner. Mahendrag
' The NGT Cell, HSPCB, panchkula \L
3 _—;____
Regioval Officer
’\‘. Mahendragarh Region

oc
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Re L
(Reminder-4) Dated ...ﬂ.\.‘.!.‘%lq

Time Bound-NGT Matter

To

The Divisional Forest Officer
Mahendragarh |

31.10.2023 in OA ;
No. 452/2023 titled as Surender Kumar Versus State of Haryana.

Ref.- Hon’ble NGT
order dated 31.10. 2023 & this office letter No. 2526-27 dated 21.03.2024.

In this connection, in ab
, 0 - - . . 1 H
s ot e S ve referred original application, Hon'ble NGT has disposed of the

W‘MAZ o l;lgw. E‘E.. MICAD (Elect.) Division, Mahendragarh vide their office letter No. 198-200 dated
6.03.2024, intimated that already more than 50 trees has been planted and submitted the

compliance report in this regard.

Therefore, keeping in view of above, you are also requested to kindly to submit the ATR on
behalf of Forest Department to comply the directions of Hon’ble NGT within 06 months and file action
taken report before the Hon'ble NGT within stipulated time period in compliance of order dated

31.10.2023. Q_
\L
[}

Regional Officer
ahendragarh Region

it Dated .4 Jylocay
B/MG/2024/.9. =\ ind i i :
- g zo;’f Z‘Cthe above is forwarded to the following for kind information, please.

, CB, Panchkula
1. The Chairman. HSH Mahendragarh at Narnaul

Commissioner,

2. The Deputy jaher
-T/ 3. The NGT Cell, HSPCB, Panc u D‘\
Regional Officer -

4Mahendragarh Region

o(c—
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Annexure-2

No.: | {&=e0/1.w Dated: 26/03/2024

To,

The Regional Officer,
Mahendergarh Region,
Haryana State Pollution Control Board.

Sub:- Comply with the direction of compensatory plantation as per NGT order dated 31/10/2023 in OA No. 452/2023
titled as Surender Kumar Versus State of Haryana.

Ref:-Your good office letter No. 1786-87 dated 28/11/2023, No. 2171-75 dated 30/01/2024 and HSPCB/MG/2024/2526-
27 dated 21/03/2024.
Respected Sir,

In this regard it is intimated that more than 50 trees have been planted on the periphery/ around the
constructed pond (Johar). Since, in the contract of the project the contractor has to run the project for 4 years, so we have
given him the responsibility to take care of these trees so that they can grow up properly.

So, as far as MICADA department is concerned, we have followed and comply with the orders of

Hon’ble NGT. This is for your information and necessary action please.

!
Execﬁi’ye‘ Engineer,
MICAD (Elect.) Division,
Mahendergarh.
c.c.

1) The District Forest Officer, Mahendergarh for information and necessary action please. You are requested to deploy
some official from your good office to come and visit the plantation work at site.

2) The Sub Divisional Officer, MICAD (Elect.) Sub Division, Mahendergarh for information and necessary action please.
You are requested to contact the DFO, Mahendergarh to have a common visit of the plantation work at site.
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Annexure-3

WWWWW,WHW,W,
PRI B, Te=e |
AN/ had: +91 01285 220229, e dfomgarh@yahoo.co.in

Regional Officer,

Haryana State Pollution Control Board,

Regional Office, Mahendergarh at SCO-D-6 & D-7,
Suncity Commercial Complex, Sector-6, A- Block, Rewari.

fawa: Comply with the direction for compensatory plantation as per NGT order dated
31-10-2023 in OA No. 452/2023 titled as Surender Kumar vs. State of Haryana.

ge: YT U3 HHE HSPCB/MG/2024/08 fa+id 03.04.2024

Ww%mﬁmﬁmmm%%m%w
WW@WWWWOSS/GOOW04.05.2023 PLPA 1900 @ &IRT 4 &
WW%WWE&%‘%IWWW%7M/2023-24WW

WW@HﬁWWW%!WNGT%WSOWﬁW@ﬁ
Garad gf o e @%l%mwﬁwmmmﬁgﬁa%l

wiﬁ%,
z |

Destop/Doc letter/1044



